
Bail application no. 1103/2020 
State  Vs. Ritik 
PS  Adarsh Nagar 
FIR  No. 83/2020 
 
 
02.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

 Bail application filed on behalf of applicant/ accused.  

Present: Sh.Rakesh Kaushik, Ld. Counsel for the accused / 

 applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 No report received despite  directions to the  DCP ( NW) .  

He is again directed to ensure filing of  reply on or before  next date 

of hearing. 

 The interim order dt.23.05.20 is extended till next date of 

hearing. 

 Be put up on 10.06.2020. 

  

 
     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)
       Rohini Courts: Delhi/02.06.2020 



Bail application no. 1200/2020 
State  Vs.  Ranjeet @ Honey 
PS  Adarsh Nagar 
FIR  No. 94/2020 
 
 
02.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties.  

  Bail application filed on behalf of applicant/ accused. 
   
Present: Ms. Geeta Sharma, Ld. Counsel for the accused / 

 applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Report not received  on behalf of  IO. 

 Let, issue fresh notice to  SHO  concerned for filing  report  

with respect to the family condition, number of  family members of 

the applicant  and their  dependency upon the applicant  for  

08.06.2020. 

      

      (VANDANA) 

      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/02.06.2020 



 
 
 
 
Bail application no. 1204/2020 
State  Vs. Afroj 
PS  Jahangirpuri 
FIR  No. 0392/2019 
 
 
02.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

 

  Bail application filed on behalf of applicant/ accused. 
  
   
Present: Ms. Swati Verma, Ld. Counsel for the accused / applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Neither  complainant  present  nor  any report  regarding 

notice to  complainant  received. 

 Issue  fresh notice to  the complainant / victim  through IO 

/SHO for 04.06.2020. 

 

      (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)
       Rohini Courts: Delhi/02.06.2020 
 



 
Bail application no. 1269/2020 
State  Vs. Roopa 
PS  Mukherjee Nagar 
FIR  No. 175/2019 
 
 
02.06.2020 
 
 Due to spreading of Corona Virus (COVID-19), special 

measures taken by the government to prevent it by ordering a 

nationwide lockdown, the hearing of the present bail application has 

been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties.  

 Bail application filed on behalf of applicant/ accused.  

Present: Sh.Rakesh  Kaushik, Ld. Counsel for the accused / 

 applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 It is  submitted by ld. Defence counsel that  he  wants to 

withdraw the  bail application. 

 Heard. 

 In view  of the  submissions of  ld. Defence counsel, the  

bail application is dismissed  as withdrawn. 

 The  application is disposed of accordingly. 

 

      (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/02.06.2020 



 
 
Bail application no.1278/2020 
State  Vs. Raju@Sonu 
PS  Mahendra Park 
FIR  No. 401/2017 
 
 
02.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

 Bail application filed on behalf of applicant/ accused.  

Present: Sh. Tarun Gahlot, Ld. Counsel for the accused / applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Report  regarding  previous  involvement  received but 

detailed report  as per orders dt. 27.05.2020 &  30.05.2020 not 

received. 

 Let fresh notice be issued  to  IO through  SHO to comply 

with the  direction as mentioned in the order  dt. 27.05.2020 &  

30.05.2020. 

 Put up for  the same  on 03.06.2020. 

 

 
      (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)
       Rohini Courts: Delhi/02.06.2020 
 



 
 
Bail application no.1315/2020 
State  Vs. Abhishek 
PS  Jahangirpuri 
FIR  No. 148/2019 
 
 
02.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties.  

 Bail application filed on behalf of applicant/ accused.  

Present: Sh. S. Firoz, Ld. Counsel for the accused / applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Conduct  report  from Jail Supdt. Received. 

 Previous  conviction  record/ involvement of the  accused   

not received from the concerned IO/SHO. 

 In the interest of justice, let  previous  involvement  record 

of  accused/applicant  be called from  the concerned  IO/ SHO   for  

04.06.2020. 

 
      (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)
       Rohini Courts: Delhi/02.06.2020 



 
Bail application no. 1342/2020 
State  Vs. Kuvesh @ Vicky 
PS   Jahangirpuri 
FIR  No. 283/2014 
 
 
02.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties.  

Bail application filed on behalf of applicant/ accused.  

Present: Sh. Kameshwar Mishra Ld. Counsel for the accused / 

 applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 It is  submitted by ld. Defence counsel that  he  wants to 

withdraw the  bail application. 

 Heard. 

 In view  of the  submissions of  ld. Defence counsel, the  

bail application is dismissed  as withdrawn. 

 The  application is disposed of accordingly. 

 

      (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/02.06.2020  

 



Bail application no. 1391/2020 
State  Vs. Jaswinder Singh 
PS Crime Branch 
FIR  No. 240/2019 
 
 
02.06.2020 
 
 Due to spreading of Corona Virus (COVID-19), special 

measures taken by the government to prevent it by ordering a nationwide 

lockdown, the hearing of the present bail application has been conducted 

through video conferencing using Cisco Webex meeting app. after taking 

consent of both the parties.  

 Bail application filed on behalf of applicant/ accused.  

Present: Sh. Suresh Tomar, Ld. Counsel for the accused /  applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Report  regarding  status of  co- accused  persons received.  

  Ld. Defence  counsel  submits that his application be  treated  

as regular bail application.  On merits, it  is  submitted  by ld. Defence  

counsel  that matter has been compromised    and  all  the co-accused   

are on regular bail. However,  he is unable to furnish  any  such 

compromise deed or any bail order of co-accused persons mentioning  the 

factum of compromise. Ld. Defence counsel requested that  complainant 

be  called  in this regard.  

 Heard. 

 At  request of ld. Defence counsel,  issue notice to complainant 

through  IO for  03.06.2020.         

   (VANDANA) 

      Duty Judge:ASJ:05 (POCSO) (North) 
      Rohini Courts: Delhi/02.06.2020 
 



 
 
Bail application no. 1403/2020 
State  Vs. Sushil Kumar Pandey 
PS  Crime Branch- North  Delhi 
FIR  No. 187/2019 
 
 
02.06.2020 
 
 Due to spreading of Corona Virus (COVID-19), special 

measures taken by the government to prevent it by ordering a 

nationwide lockdown, the hearing of the present bail application has 

been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

 Bail application filed on behalf of applicant/ accused. 

  

   
Present: Sh. S.K. Sharma, Ld. Counsel for the accused / applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

  No report received. 

 Let fresh notice be issued to the  IO through  SHO for 

calling of the report with respect  to the verification of medical 

documents as well as  other family members present in the house of 

the family of the applicant  and their  dependency upon the applicant/ 

accused  for  06.06.2020. 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North) 
      Rohini Courts: Delhi/02.06.2020 
 

 
 
 



 
Bail application no. 1428/2020 
State  Vs. Gulab 
PS  S.P. Badli 
FIR  No. 806/2017 
 
 
02.06.2020 
 Due to spreading of Corona Virus (COVID-19), special 

measures taken by the government to prevent it by ordering a 

nationwide lockdown, the hearing of the present bail application has 

been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

 Bail application filed on behalf of applicant/ accused.  

Present: Sh.Yashvir Singh, Ld. LAC for the accused /  applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Report regarding  previous involvement of applicant/ 

accused  not received. 

 Let the same be called  again through IO/SHO  for  

04.06.2020. 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North) 
      Rohini Courts: Delhi/02.06.2020 
 

 



 
Bail application no. 1429/2020 
State  Vs. Sakir 
PS  Bawana 
FIR  No. 246/2019 
 
 
02.06.2020 
 
 Due to spreading of Corona Virus (COVID-19), special 

measures taken by the government to prevent it by ordering a 

nationwide lockdown, the hearing of the present bail application has 

been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties.  

 Bail application filed on behalf of applicant/ accused.  

Present: Sh.Yashvir Singh, Ld. LAC for the accused /  applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Report regarding  previous involvement of applicant/ 

accused  not received. 

 Let the same be called  again through IO/SHO  for  

04.06.2020. 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North) 
      Rohini Courts: Delhi/02.06.2020 
 

 



 
. 
Bail application no. 1430/2020 
State  Vs. Sagar 
PS   Jahangirpuri 
FIR  No. 546/2019 
 
 
02.06.2020 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties.  

 Bail application filed on behalf of applicant/ accused.  

Present: Sh.Yashvir Singh, Ld. LAC for the accused /  applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Report regarding  previous involvement of applicant/ 

accused  not received. 

 Let the same be called  again through IO/SHO  for  

04.06.2020. 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North) 
      Rohini Courts: Delhi/02.06.2020 
 



 

Bail application no. 1431/2020 
State  Vs. Sujeet Kumar @Gujjar 
PS  S.P. Badli 
FIR  No. 438/2019 
 
 
02.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

  Bail application filed on behalf of applicant/ accused. 
  
 
Present: Sh.Yashvir Singh, Ld. LAC for the accused /  applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Report regarding  previous involvement of applicant/ 

accused  not received. 

 Let the same be called  again through IO/SHO  for  

04.06.2020. 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North) 
      Rohini Courts: Delhi/02.06.2020 
 

 



Bail application no. 1469/2020 
State  Vs. Suraj @ Radhey 
PS  Jhangirpuri 
FIR  No. 283/2014 
 
 
02.06.2020 
 
 Due to spreading of Corona Virus (COVID-19), special 

measures taken by the government to prevent it by ordering a 

nationwide lockdown, the hearing of the present bail application has 

been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused.  

Present: Sh.Yashvir Singh, Ld. LAC for the accused /  applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Report regarding  previous involvement of applicant/ 

accused  not received. 

 Let the same be called  again through IO/SHO  for  

04.06.2020. 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North) 
      Rohini Courts: Delhi/02.06.2020 
 



 
Bail application no. 1470/2020 
State  Vs. Shiv Nandan Rathore 
PS Adarsh Nagar 
FIR  No. 345/2015 
 
 
02.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused.  

Present: Sh. Yashvir  Singh Ld. LAC for the accused /  applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Report regarding  previous involvement of applicant/ 

accused   received. 

 Let detailed reply of bail application alongwith copy of  FIR 

be called from IO/SHO  for  04.06.2020. 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North) 
      Rohini Courts: Delhi/02.06.2020 
 



 
 
Bail application no. 1473/2020 
State  Vs. Summit 
PS  Adarsh Nagar 
FIR  No. 285/2019 
 
 
02.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused.  

Present: Sh. Yashvir  Singh Ld. LAC for the accused /  applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Report regarding  previous involvement of applicant/ 

accused   received. 

 Let detailed  reply of bail application alongwith copy of  FIR 

be called from IO/SHO  for  04.06.2020. 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)
       Rohini Courts: Delhi/02.06.2020 



Bail application no. 1477/2020 
State  Vs. Paras Jain and Ors. 
PS Mahendra Park 
FIR  No. 292/2018 
 
 
02.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused. 

  

Present: Sh. Iqbal Khan , Ld. Counsel for the accused / applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Incomplete verification report received.   

 Let complete verification report regarding medical  

condition  / surgery be called from IO/SHO for   03.06.2020. 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/02.06.2020  

 



 
 
Bail application no. 1482/2020 
State  Vs. Shanu 
PS  Adarsh Nagar 
FIR  No. 5096/2020 
U/s 379/411/34 IPC 
 
 
02.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

 Bail application filed on behalf of applicant/ accused. 

  

Present: Sh.C.P.Singh , Ld. Counsel for the accused / applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Bail order from the court of concerned MM received as the  

present matter is triable by ld. MM Courts. 

 Let the application be placed before the ld. Duty MM for 

03.06.2020. 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/02.06.2020 

 



Bail application no. 1484/2020 
State  Vs. Sunil 
PS  Adarsh Nagar 
FIR  No. 5096/2020 
U/s 379/411/34 IPC 
 
02.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused. 

  

Present: Sh.C.P.Singh , Ld. Counsel for the accused / applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Bail order from the court of concerned  MM received as the  

present matter is triable by ld. MM Courts. 

 Let  the application be placed before the ld. Duty MM for 

03.06.2020. 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/02.06.2020 

 



Bail application no. 1528/2020 
State  Vs. Amit @ Nikku 
PS  Mukherjee Nagar 
FIR  No. 362/2020 
 
 
02.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused. 

  

Present: Sh.Diwakar Sinha, Ld. Counsel for the accused / 

 applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Reply to the bail  application has been received. 

 Ld. Defence counsel seeks adjournment to argue the 

matter. 

 At  request, put up for 09.06.2020. 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/02.06.2020 

 
 
 
 
 
 



 
 
 
 
 
 
 
Bail application no. 1529/2020 
State  Vs. Anil 
PS  Jahangirpuri 
FIR  No. 59/2015 
 
 
02.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused. 

  

Present: Sh.Vijay Kumar, Ld. Counsel for the accused / applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Reply alongwith previous involvement of accused received  

but  the status of previous  involvement of  accused not mentioned 

in the report. 

 Let  report  regarding  status of  previous  involvement of  

accused  be called through IO/ SHO  for  04.06.2020. 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/02.06.2020 



 



Bail application no. 1530/2020 
State  Vs. Vicky Kumar 
PS  KNK Marg 
FIR  No. 441/2019 
 
 
02.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused. 

  

Present: Sh.Anil Kumar Singh, Ld. Counsel for the accused / 

 applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Reply with previous  involvement of the accused received. 

 Complainant not present. 

 Issue  fresh notice to  the complainant / victim  through IO 

/SHO for 05.06.2020. 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/02.06.2020 

 
 
 
 
 
 



 
 
 
 
 
Bail application no. 1531/2020 
State  Vs. Vinod Shah 
PS  Mahendra Park 
FIR  No. 489/2018 
 
 
02.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused. 

  

Present: Ms. Sunita  Tiwari , Ld. Counsel for the accused / 

 applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Reply  / report of  previous  involvement of  accused 

received. However, conduct  report of the  accused  /applicant not 

received from the  jail  supdt. 

 Let the conduct  report of applicant  be  called from Jail 

Supdt. On 06.06.2020. 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/02.06.2020 

 



 
 
 
 
 
 
 
 
 
Bail application no. 1532/2020 
State  Vs. Sumit 
PS  KNK Marg 
FIR  No. 127/2019 
 
 
02.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused. 

  

Present: Sh. Vijay Kumar, Ld. Counsel for the accused / applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 It is  submitted by ld. Defence counsel that  he  wants to 

withdraw the  bail application. 

 Heard. 

 In view  of the  submissions of  ld. Defence counsel, the  

bail application is dismissed  as withdrawn. 

 The  application is disposed of accordingly. 

 



     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/02.06.2020 

 
 
Bail  Application no. 1533/2020 
State  Vs. Satish 
PS  Adrash Nagar 
FIR  No. 467/2017 
 
 
02.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused. 

  

Present: Sh. Suraj Praksh Sharma, Ld. Counsel for the accused / 

applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Reply  / report of  previous  involvement of  accused 

received. However, conduct report   of applicant  from jail supdt. not 

received. 

 Let the conduct  report of applicant  be  called from Jail 

Supdt. On 03.06.2020. 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/02.06.2020 



 



 

 
 
 
 
Bail application no. 1534/2020 
State  Vs. Rahis 
PS  Adrash Nagar 
FIR  No. 022582/2019 
 
 
02.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused. 

  

Present:  Sh. Sudesh Chaudhary, Ld. Counsel for the accused / 

applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Reply  / report of  previous  involvement of  accused 

received  but status of  previous  involvement of  accused  not 

mentioned in the report. 

 Let  report regarding status of involvement be called from 

IO/ SHO for  04.06.2020. 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/02.06.2020 

 



 
 
 
 
 
 
 
Bail application no. 1535/2020 
State  Vs. Sachin @ Nata 
PS  Jahangir Puri 
FIR  No. 524/2014 
 
 
02.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused. 

  

Present: Sh.I.A.Khan , Ld. Counsel for the accused / applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Reply of the bail application received . 

 Report of  previous  involvement of  accused  not received. 

 Let the same be  called from IO/SHO and  conduct  report  

from Jail Supdt. be also called for  03.06.2020. 

 

            (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/02.06.2020 

 



Bail application no. 1513/2020 
State  Vs. Anil  Kumar 
PS  S.B.Dairy 
FIR  No. 818/2017 
 
 
02.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

  

 Fresh  bail application filed on behalf of applicant/ accused.

   

Present: Sh.Jitender kumar  Kalson, Ld. Counsel for the accused / 

 applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Let  reply of  bail application and  report  of previous  

involvement of  accused   be called from  IO/ SHO  as well  as  conduct  

report  of the applicant  be also called  from jail supdt. For  

06.06.2020. 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/02.06.2020 



Bail application no. 1515/2020 
State  Vs. Roop Chand 
PS  Alipur 
FIR  No. 436/2017 
 
 
02.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

  

 Fresh  bail application filed on behalf of applicant/ accused.

   

Present: Sh.Jitender kumar  Kalson, Ld. Counsel for the accused / 

 applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State.   

 Let  reply of  bail application and  report  of previous  

involvement of  accused   be called from  IO/ SHO  as well  as  conduct  

report  of the applicant  be also called  from jail supdt. For  

06.06.2020. 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/02.06.2020 

 



Bail application no. 1514/2020 
State  Vs. Lal Singh 
PS  S.P.Badli 
FIR  No. 637/2015 
 
 
02.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

  

 Fresh  bail application filed on behalf of applicant/ accused.

   

Present: Sh.Jitender kumar  Kalson, Ld. Counsel for the accused / 

 applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Let  reply of  bail application and  report  of previous  

involvement of  accused   be called from  IO/ SHO  as well  as  conduct  

report  of the applicant  be also called  from jail supdt. for  

06.06.2020. 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/02.06.2020 



Bail application no. 1544/2020 
State  Vs. Ravi Singh 
PS  Mahendra Park 
FIR  No. 72/2017 
 
 
02.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by ordering 

a nationwide lockdown, the hearing of the present bail application 

has been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

  

 Fresh  bail application filed on behalf of applicant/ accused.

   

Present: Sh.Jitender kumar  Kalson, Ld. Counsel for the accused / 

 applicant. 

 Dr. Raj Rani, Ld. Additional PP for the State. 

 Let  reply of  bail application and  report  of previous  

involvement of  accused   be called from  IO/ SHO  as well  as  conduct  

report  of the applicant  be also called  from jail supdt. Fhanuor  

06.06.2020. 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/02.06.2020 


